FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S NEXTGEN TEXTILE PARK PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor M/s Nextgen Textile Park Private Limited
2. Date of incorporation of corporate debtor 15/02/2007
3. Authority under which corporate debtor is incorporated / | Registrar of Companies, Delhi-I
registered
4. Corporate Identity No. / Limited Liability Identification No. | U17299DL2007PTC159203
of corporate debtor
5. Address of the registered office and principal office (if any) | C - 152, Nirman Vihar, New Delhi, India, 110092
of corporate debtor
6. Insolvency commencement date in respect of corporate | 23.07.2026 (order received on 28.07.2026)
debtor
7. Estimated date of closure of insolvency resolution process 24.01.2027
8. Name and registration number of the insolvency professional | Rahul Jindal (IRP)
acting as interim resolution professional IBBI/TPA-001/TP-P-02649/2021-2022/14048
Email: cirp.nextgentextile@gmail.com
9. Address and e-mail of the interim resolution professional, as | Registered Address of IRP- 52/24, Ramjas Road,
registered with the Board Karol Bagh, New Delhi, National Capital Territory
of Delhi-110005
Email- jindalrahul60@gmail.com
10. | Address and e-mail to be used for correspondence with the | Corresponding Address-
interim resolution professional
6772/2, 4th Floor, Dev Nagar, DB Gupta Road
Opposite Bali Nursing Home Karol Bagh, New
Delhi — 110005
Email- cirp.nextgentextile@gmail.com
11. | Last date for submission of claims 11.08.2026
12. | Classes of creditors, if any, under clause (b) of sub-section | NA
(6A) of section 21, ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals identified to act as | NA
Authorised Representative of creditors in a class (Three
names for each class)
14. (a) Relevant Forms and Web link — NA
(b) Details of authorized representatives Forms can be  downloaded  from -
are available at: https://ibbi.gov.in/en/home/downloads
Email: For Claims- cirp.nextgentextile@gmail.com

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate insolvency
resolution process of the M/s Nextgen Textile Park Private Limited on 23.07.2026.

The creditors of M/s Nextgen Textile Park Private Limited, are hereby called upon to submit their claims with proof on or
before 11th August, 2026 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims
with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Rahul Jindal

Interim Resolution Professional

For M/s Nextgen Textile Park Private Limited

IP Reg. No.: IBBI/IPA-001/IP-P-02649/2021-2022/14048
(Authorization for Assignment valid till 30.06.2027)

Date: 29.07.2026
Place: New Delhi
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HINDUJA HOUSING FINANCE LIMITED

Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai-600015.

HINDULIA Branch Office: A.K. TOWER, 3rd FLOOR, DURGA CITY CENTER, HALDWANI,
HOUSING FINANCE PIN-263139 Email: auction@hindujahousingfinance.com

RLM - BRAJESH AWASTHI - 9918301885 « CLM - RAVI DIXIT - 9794347032

PHYSICAL POSSESSION NOTICE
Whereas the undersigned being the Authorized Officer of the HINDUJA HOUSING FINANCE
LIMITED under Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (No. 3 of 2002) and in exercise of powers conferred under section
13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand
notice was issued on the dates mentioned against each account and stated hereinafter calling
upon the borrower (hereinafter the borrower and guarantors are collectively referred to as the "the
Borrowers") to repay the amount within 60 days from the date of receipt of said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrower and the
public in general that the undersigned has taken possession of the property described herein
below in exercise of powers conferred on him under sub-setion 4 of section 13 of Act read with rule
8 of the Security Interest Enforcement Rules, 2002 on this the dates mentioned against
eachaccount.
The borrower/guarantor in particular and the public in general is hereby cautioned not to deal with
the property and any dealing with the property will be subject to the charge of the HINDUJA
HOUSING FINANCE LIMITED for an mount and future interest at the contractual rate on the
aforesaid amount together with incidental expenses, costs, charges, etc. thereon.

_dindiashotior INDIA SHELTER FINANCE CORPORATION LTD. ENITUCLTNTS
= ome Loans Regd: Office:- Plot-15, 6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002 GG {0A"7-V:1H S ot {0) 2 314 4
Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (hereinafter referred to as “the Act”) read with Rule 8(5) read with Rule 8(6) of the Security Interest (Enforcement) Rules, 2002 (hereinafter
referred to as “the Rules”). Notice is hereby given to the public in general and in particular to the Borrower(s), Co Borrower(s) and Guarantor(s) or their
legal heir(s) or representative(s) that the below described immovable property(s) mortgaged/charged to India Shelter Finance Corporation Limited
(hereinafter referred to the Secured Creditor), the possession of which has been taken by the Authorized Officer of the Secured Creditor having its
Registered Office at-6th Floor, Plot No 15, Institutional Area, Sector 44 Gurugram Haryana - 122002, will be sold on “As is Where is”, “As is What is” and
“Whatever there is” basis on the dates mentioned below for realization of the amount due to the Secured Creditor from the borrowers, co borrowers and

guarantors. The sale will be made by the Authorized Officer at the place mentioned below.

Loan Account Number/AP Number] Demand Notice u/s | Date and Type of Possession
And Name of Borrower(s) / 13(2) Date & Amoun Physical Possession 13-07-2026

IDFC FIRST Bank Limited

[erstwhile Capital First Limifed, amalgamated with IDFC Bank Limited and
presently known as IDFC FIRST Bank Limited)

CIM : LEST10TN2014PLC0S7792, Registered Office: - KRM Towers, Bth Floor,
Harrington Road, Chedpel, Channai- 600031, Tel ; 497 44 4564 4000 | Fax: #91 44 4564 4022,

IDFC FIRST
Bank

The following borrowers and co-borrowers availed the below mentioned secured loans from IDFC FIRST Bank
Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently known as
IDFC FIRST Bank Limited) The Inans of the below-mentioned bomowers and co- bormowers have besn
secured by the morgage of their respective properties. As they have faded o adhers fo the terms ang

Date and Time of
Inspection of the property

Reserve Price
Rs. 35,43,000 (Rupees

Co-Borrower(s) /Guarantor(s) [11_AUG-2026 And Rs. TOTAL OUTSTANDING Thirty-five Lakh Forty{ 31.08-2026 (Inspection conditions of the respeciive loan agreements and had become imegular, their loan were classified 25 NFA &S | | The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act,
HL33CHLONS000005147121/ 3147031/- (Rupees | on 28-JULY-2026 Rs. 31.26 162/- three Thousand Only)|Time 10:00 AM to 05:00 PM) perihe RBI 'gl-'l‘d?lll'l‘EE Amounts d_LrE by them to IDFC FIRST Bank Limited (erstwhile _'I:ﬂ_Pl'al First Limltﬁﬂ. in respect of time available, to redeem the secured assets.
Thirty-One Lakh “ANF 1 A iti amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited) are mentisned 7
AP-10337811 y (RUPEES THIRTY-ONE LAKH = EMD Deposition Last . i . : = Sr. LAN Nos. / Name of Borrowers / Demand Notice Date Amount
MR./ MRS. SARSWATI PUROHIT Forty-Seven TWENTY SIX THOUSAND ONE |Earnest Money Deposit (EMD) Date 01-09-2026 &3 per respective nolices isswed more particulary described in the fofiowing 1able snd further Everest on the Wy Guarantors & Add o : 5 d'
MR. ASHOK PUROHIT | Thousand Thirty-One | ,N\DRED AND SIXTYT TWO | Rs.3,54,300 Three Lakh | Date & Time of Auction said amounis sha¥ also be applicable and the same will be charged as per contractual rate with effect from SELEhUE ress Ao LLOsSRsS oN utstanding
& LAXMI NARAYAN PUROHIT Bid ﬁm}%as e ONLY) with further interest and | Fifty-four Thousand Three 02-09-2026 (Auction thair respective dates, 1.| UPHDW/KSHP/A000000449, Mr. Rishab Sharma, | 09-06-2025 | Rs.17,47,253)-
Amount 10000/- charges. Hundred Only) Time 10:00 AM to 5:00 PM) 81 Loan : R/o Ward No. 14 Tanda Ujjain,0, Tanda, Ujjain, 24-07-2026 | as on 09-06-2025
e S Loan Type of Section 13 (2) Outstanding amount as Semiurban, Kashipur, Uttarakhand-india-244713 lus interest thereon
Description Of The Immovable Property/ Secured Asset : All Piece And Parcel Of Patta No 153, Misal No 480, Mohalla Sutharo Ki Badhi Guwad, Mo, Account Ma. Loan Motice Date per Section 13 (2) Notice Mrs. Lil 0'i‘\ Rio F ’t Hul 0. Fatehull ', PHYSICAL P
Bikaner District - Bikaner Rajasthan Admeasuring Area About- 907.344 Sq. Feet. Boundary: - East- Road, West- H/o Jassu Nai, North- H/o Fakira Suthar, o Fes i - rs. Lila Ojha, /o Fatehullagany, U, ratenullagan),
South- H/o Budhram Joshi 1 [ _ 23707107 | LOAN AGAINST FRDF‘EF:T‘_{[ 19.11.2025 11.31.812.02 Semiurban, Moradabad, Uttar Pradesh, India-24400f

Description of the Property: ALL THAT PIECE AND PARCEL OF PROPERTY BEARING
KHASRA NO. 200 MIN,NA, VILLAGE-DHEEMARKHEDA, DARIYAL ROAD U.S. NAGAR
INDIAN OIL PETROL PUMP, KASHIPUR, UTTARAKHAND-244713, ADMEASURING-790
SQUARE FEET. EAST:-20 FEET WIDE ROAD WEST:-VACANT PLOT NORTH:- HOUSE OF
SELLER SOUTH:-, 20 FEET WIDE ROAD”, with police assistance

Date: 29.07.2026,
Place: Haldwani

- NAME OF BORROWERS AND CO-BORROWERS : 1. AMRIK SINGH 2. AMANDEEF SINGH

PROPERTY ADDRESS: ALL THAT PIECE AND PARCEL OFPROPERTY PLOTMEASURING 88.57 S0
YARDS., COMPRISED IN MURRABA WO, 40, KILLA NO. 1/2, RAKBA 7 KANAL T MARLA (ITS PARTS)
SITUATED AT VILLAGE NOORWALA, PATTI MAKHDUMJADGAAN, TEHSIL AND DISTRICT PANIPAT
HARYANA-132103 AND BOUNDED AS:- BOUNDARIES AS PER MOUKA REPORT:- EAST.HOUSE OF
GULAB, WEST: STREET, NORTH: STREET, SOUTH: PROPERTY OF KRISHNA LAL

You arg hereby called upon to pay the amounts o IDFC FIRST Bank Limited [erstwhile Capital Flrst
Limited, amalgamated with [DFC Bank Limited and presently known as IDFC FIRST Bank
Limited) as per the details shown in the above {able with contracted rate of interest thereypon from
their respective dates and othar costs, charges ate. within 60 days from the dale of this publication,
failing which the underzigned shall be constrained to inifiate proceedings, under Section 13 (4) and
seclion 14.of the SARFAEST Acl, against the morigaged properties mentioned hereinabove fo realze
the amount dug to IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with
IDFC Bank Limited and presently known as IDFC FIRST Bank Limited). Furthar you are prohibited

Place Of EMD Deposition / Place of Auction: Shop No. 3 & 4, Ground Floor, Yadav Complex, Near Rastra Unnati School No. 04,
Rani Bazar, Bikaner - 334001

Mode Of Payment :- All payment shall be made by demand drafttRTGS/NEFT in favour of India Shelter Finance Corporation Limited.

For details and queries, please refer to the enclosed Auction Sale Notice or refer our website https://www.indiashelter.in
or contact Authorized Officer, MR. VINAY RANA (7988605030)

PLACE: RAJASTHAN : Date : 28.07.2026 FOR INDIA SHELTER FINANCE CORPORATION LTD

Authorised Officer,
Hinduja Housing Finance Limited

APPENDIX IV (See Rule 8(1))
POSSESSION NOTICE
(For Immovable
Property)

p~4 GRIHUM HOUSING FINANCE LIMITED

[ ITFIT 2 Registered Office:- 6th floor , B- Building ,Ganga Trueno business
. park, Lohegaon, Pune -411014.

FOR THE ATTENTION OF THE CREDITORS OF
M/S NEXTGEN TEXTILE PARK PRIVATE LIMITED

Whereas, the undersigned being the Authorised Officer of Grihum Housing Finance Limited herein after referred as Secured Creditor of the above under Seclion 13 (13) of the said Act from transferring the said: secured asseis either by way of RELEVANT PARTICULARS
Corporate/ Register office under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter saleilease of otherwise, Sdi- Autharized Officer | : - : . _
referred as the "said Act) and in exercise of the powers conferred under Section 13 (12) of the said Act read with Rule 3 of the Security Interest Date 29.07.2026 IDFC FIRST Bank Limited {erstwhile Capital First Limited, amalgamated with l -%ﬁj?!qﬁ*—”'ﬂﬁfﬂ'? T ':ft_::ff?fﬂmm Fatk Privile Limited
(Enforcement) Rules 2002, issued a demand notice below dated calling upon the below Borrowers to repay the amount mentioned in the notice within 60 Place : HARYANA IDFC Bank Limited and presently known as IDFC FIRST Bank Limited) Gl e L _ = - _
days from the date of receipt of the said notice. The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in e e — e | i *’”“T?’ ér'jdf!rf”;t‘;c;'mrale'jmu L
general that the undersigned has taken possession of the property described herein below in exercise of powers conferred on him/ her under Section 13 '[fﬂr:i: ; :|r~1-1rll|-|u = = e
(4) of the said Act read with Rule 8 of the said rules of the Security Interest Enforcement Rules 2002 on on the dates as mentioned herein below. I ;Erilih':a“__n'h_u "'LII E-'-rpuwug-lel;m o R L
The borrowers in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject I EF&?E_FET;;Ev;reﬂ ;m“ =nd srrceal |5 < 153 Hiran e Tiew Dai, ndia. 110032 |
to the charge of secured Creditor the amount and interest thereon. The borrower's attention is invited to provisions of sub-section (8) of section 13 of the office (if any) of comorate dabiar ' '
Act, in respect of time available, to redeem the secured assets. Details of Property taken in possession are herein below. S s 5. [Wnsoivancy commencament date in resped of| 2307 2028 (oraar received on 2E.07 2025)
ST. | Name of Borrowers Description of Property Possession | Date of statutory| ~ Amount in Demand Notice (Rs.) GRO U GRO Ca pl"'CII Limited | leomorate deblor
No.| taken Date | Demand Notice 'l oan No. LAP0605200000005003067 B-17, Fourth Floor, Art Guild House, Phoenix Market City, Kurla (West), U ;—'Pi;“;-r" :":i?;:;-‘fﬂ*"“’- ofingoivency | 2400 2027
Rs. 247994/- (Rupees Two Lakh Forty Mumbai- 400070 L a.r:l:l"re;'is.ir.aljtn — T
All That Piece And Parcel Of The Residential Seven Thousand Nine Hundred Ninety SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES " linsalvancy professional acting &= mierim | IBBUIPA-D0TIP-P-02648/2021-202211 4048
House Admeasuring. 54.35 Sq. Mir. Situated At Four Only) payable as on 11/05/2026 E-AUCTION SALE NOTICE OF 15 DAYS FOR SALE OF IMMOVABLE ASSET(S) [*SECURED ASSET(S)’] UNDERTHE | | | |resoiiian prafessional Ermail: cirp.nextgentextile@gmail com
S S along with interest @ 17.35 p.a. till SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST 9. [Address and e-mall of he mierm resaklion | Registered Address of IRP- 5224, Ramas
Mohalla Dhrampura Kasba Sardhana Tehsil the realization. ACT, 2002 READ WITH PROVISO TO RULE 8 AND 9 OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002. professional, as reqistered with the Board | Road, Kanal Bagh, New Deifi, Nalional Capits
Sardhana Distt. Meerut (U.P) (Hereinafter Called Loan No. LAP0605200000005049182 Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described Terrary of Delhi-110005
ardhana Distt. Meerut (U.P.) (Hereinafter Calle Rs.681432/- (Rupees Six Lakh Eighty Secured Asset(s) mortgaged / charged to U GRO Capital Limited (“S‘?cu['ed Cref:li’t’or”), ‘t‘he [_Jossessio_n”of whi‘f:h has . Email- jindalrahuiiigmall.com
Gaurav Saini, | The Said Property). Boundaries As Per Gift Deed One Thousand Four Hundred ThirtyTwo been taken by the authorised officer of Secured Creditor, will be sold on “As is what is” and “As is where is” and “What- [ 1. | Address and e-mail ip be used for Corresponding Address-
1. Dharamveer . 23/07/2026 | 11/05/2026 Only) payable as on 11/05/2026 ever there is” on the date and time mentioned herein below, for recovery of the dues mentioned herein below and further comespandencs with the indanim rescliion | BTT2/2, 4th Fioar, Dev Nagar, DB Gupla Road
Registered On 31.08.2022. East:House Of along with interest @ 18.35 p.a. till interest and other expenses thereon till the date of realization of amount, due to Secured Creditor from the Borrower(s) and prafessional Opmusite Bali Nursiig Home Karal Bagh, Haw
avial . 9 L@ 10.99 p.a. Guarantor(s) mentioned herein below. The Reserve Price, Earnest Money Deposit (EMD) and last date of EMD deposit is Dalli — 110005
Sanjayjain West:House Of Rohtash &Amar the realization. also mentioned herein below: En g tgontaxtioggmalle
: i : i Loan No.LAP0605200000005003287 : ' SR TS Tes———. =Mk C1FP. AL S0 XIRaEE AL COm
North:12ft.Wideroad South:Gher Sarif Rs. 860641/- (Rupees Eight Lakh Sixty ﬁ(l’ Detalcl;sugfr:&r;:}g;er(s)l DESCRIPTION OF SECURED ASSET(S): Details of Auction {11. |Lasgt date for submission of daims 100 205
i . . : . {12 {Classes af crediars, If any, undar clause (b) |MA
Admeasuring Area: -54.35 5q Mir Thousand Six Hundred Forty One Only) 1. MAAZ TRADERS Portion Admeasuring 250 Sq. Yds. I.E. 209.20 Sq. Mirs. | Reserve Price |Rs.1,17,90,000 / kot ol Ak 4
_payable as on 11/05/2026 along with 2. JAHID MALIK Part Of Plot No. 96, Part Of Khasra No. 391 & 392, Resi-| Emp Rs.11.79,000/- rodeiainl iy theintasim Fass Ao
interest @ 17.35 p.a. till the realization. 1.[3. SEHJAAN BEGAM dential Colony Indrapuri, Block-C, Village Dharoti Khurd, - 20— =~ 17.08.2026 Srichaionl
All The Piece and Parcel Of One Residential Loan No. LAP0605200000005036015, tA“AZIM NAZIM Eaerfg?r”e% &TZGRSS"%ﬁg',ga'?ét-gr*;;z?ts?dé&m ;';:gfst?mEa;t;f EMD Deposit s T3 [Narmes ol Insohvancy Prolessionals Fisriied [A
. A H - . 1 | i a8 Aughcrised Re i ol
Furkan Furkan, |House, Land Area Measuring 86.96 Sq. Mts,, Rs. 877917/- (Rupees Eight Lakh UGDELSS0000029667 | Service Lane 12 Ft. Wide West. Road 60 Ft. Wide North| Date of Auction | 18.08.2026 o i:-i:‘u uhorised __Ilwni:sfr?lu ol
2| Munni Munni, |Situated AtMohalla Dharampura, Kasba Sardhana,| 53107/2026| 1105/2026 | SVenty Seven Thousand Nine Hundred Plot No. 97 South: Remaining Portion Of The Said Plot coaciocs iy & cimes (Trvmenames Bor sath
' * |Pargana & Tehsil Sardhana, Distt. Meerut. Seventeen Only) payable as on v . . : : - [cldss) 2
. e 2. (1. VJ SEEMA ENTERPRISES |All that Piece and Parcel of immovable property being| Reserve Price Rs.36,67,000/ (73 5] RelevaiF e Tk = MR
Vaseem Vaseem |Boundaries East-Raasta., West- Plot of Abbas., 11/05/2026 along with interest @ 16.35 2. MR. YOGESH KUMAR _ |A-8, Kardam Farm Colony, Johripur Medical Store, Nearl EMD D 3.66 7001 i S NN e (SRR B
North-Plot Of Smt. Rahisa., South-Plot Of Seller. p.a. till the realization. S/0 GAJRAJ SINGH Pnb Bank, Delhi (New address). Plot of Land admea+" " "ot = 7 0;3 2(,)26 L e ;_' R S RETE LY hetoe- 1 ﬁ::vu:'nr':ma'dndl.vriua"s
i identi 3. MRS. SEEMA DEVIW/O |suring 71 sq.yds. out of admeasuring 200 sq. yds. Part has il o o
All That Piece And Parcel Of The One Residential YOGESH KUMAR of Khasra No.838, situated at Indra Enclave, Vilage, EMD Deposit vl For Mhee:
House In Khasra No. 500, Land Area Measuring Loan No. LAP0303000000005001678 _ [N0-535, , | Encave, Vitage , 2] cirp.nexigentextleBgmai com
Ajeet Singh, 108.94 Sq. Mts., Situated At Village Jasar Sultan Rs.1328525/- (Rupees Thirteen Lakh Loan Account Number: Behta Hazipur, Pargana Loni &, Tehsil & District Ghazi- Date of Auction | 18.08.2026 R R T e e R T e T ERa At F e et I 8 ey il o
’ . : . . 110001SEC0033281 &  |abad. Butted and Bounded on the East by Other prop- o, ; g ek iy e 2
y prop
3 Sagar Panwar, |Nagar, Pargana & Tehsil Sardhana, Distt. Meerut. 23/07/2026| 11/05/2026 Twenty Eight Thousand Five Hundred HCFDELSEC00001017087 |erty, on the West by others property, on the North by Plot camerabs insoivancy resclution pracess af fie Mis Nexdgen Tesfile Park Private Limad on 2307 2026
Kumari Rubi Boundaries East- 32 Ft 7 Inch / Raasta 10 Ft Twenty Five OnIy) payable as on ) ol . | The craciioms of M Mextgen Teate Park Private Limibed, ane heroby casled tpon o Sabmil thisr claims
. ) e of Mr. Sohanveer, on the South by Gali 11 ft. wide. (Old
Wide. North- 35 Ft 7 Inch / House Of Virendar., 11/05/2026 along with interest @ address as per sale deed) with presal am o bisfane 111 Sugust, 2026 1o the Intern resakilion protesskeeal & e acdress menlioned
West- 33 Ft 4 Inch / House Of Dharamveer., 16.1 p.a. till the realization. Kindly note the time of the Auction will be between 11 am to 01 Pm with an incremental Value of Rs. 1,00,000/-, For detailed | apamstenyNo. Tl . .
| South- 35 Ft 7 Inch / House Of Brajpal. terms and conditions of the sale, please refer to the link provided in U GRO Capital Limited/Secured Creditor's website. i.e. Lli-sz;r':l;;l?ﬂfiinr:nr-:u:r;;rﬂ:ﬂF-Lhr:s;nd:y?i::n: ET!:;E:?E:-:E;:;WEM orty: All ather craditors
i All That Piece And Parcel Of The One Residential Loan No. LAP0605200000005038026 | |“ww.ugrocapital.com or contact the undersigned at authorised officer@ugrocapital.com For further queries contact | - | g /i vt o isleading aracés of e shall afvactpanaties.
Devendra House Khasra No 84 Land Area Measuring 226.38 Rs. 1290657/- (Rupees Twelve Lakh ace_ ree as!- ;S AYUST Soankl- Rt “' e crmeaGrrcar S
Sq. Mts., Situated At Village Dhodra, Pargana Ninety Thousand Six Hundred Fifty y y Sl Rahul Jindal
4. Devendra e , . 23/07/2026 | 11/05/2026 Date: 29.07.2026 For UGRO Capital Limited . ;
’ Baraut, Tehsil & Distt. Baghpat. Boundaries East- Seven Only) payable as on 11/05/2026 Interim Resofulion Professional
Savita Savita  |House Of Anwar., West-Kayampur Road., North- along with interest @ 16.35 p.a. till the AT o HFarlg;#;:Emeﬂ; ;a;; Eﬁ; ;:Ei;::
Raasta 10 Ft Wide., South-House Of Phool Singh. realization. | it - 0. fF tal
: Placa: Naw Dolhi {Aushorization for Assigrment valid 1l 30,06, 527
All The Piece And Parcel Of The One Residential Loan No. LAP0605200000005032246 :
Dharambir Singh House In Khasra No. 344, Lard Area Measuring Rs.1077338/-
' 1255.01 Sqg. Mts., Situated At Aabadi Village (Rupees Ten Lakh Seventy Seven I : POSSESSION NOTICE FOR IMMOVABLE PROPERTY
5. | Meena Meena |Fatehpur, Pargana, Tehsil & Distt. Baghpat.|23/07/2026| 11/05/2026 | Thousand Three Hundred Thirty Eight |==indiaShelter INDIA SHELTER FINANCE CORPORATI_ON LTD.
: Home Loans REGD: OFFICE:- Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002
Boundaries East-House Of Lalu., West-House Of Only) payable as on 11/05/2026 along Branch Office:- RK SHISHODIA, GROUND FLOOR, NEAR HP PETROL PUMP, MAIN ROAD, BEGUN DIST. Form No. INC-26
Ganda., North-House Of Karan Pal., South-Road with interest @-16..35 p.a. till the real- CHITTORGARH RAJ. 312023 & 1st floor, plot No. 5,C-5 Meera Nagar Chittorgarh Raj. 312001 [Pursuant to Rule 30 of the Companies (Incorporation)
Bilochpura Se Saray Marg ization. Whereas, The Undersigned Being The Authorised Officer Of The India Shelter Finance And Corporation Ltd, Under The Securitisation And Advertisement fo beﬁﬁﬁ;gﬁﬂﬂ the newspaper for
Al The Piece And Parcel of One Residential Loan No. LAP0605200000005063502 Recanstruction OFFinancial Asssts And Etrgforfcement (St')eg":tv) InterestAct,2002 And In Exercise Of Power Conferred Under Section 13(12) change ofregistored affc ofthe Company from one
. ) : RS161 7546/_ RU ees Sixteen Lakh ea | ule € oSecurity Interest (entorcemen ules, ,Issue eman otice Un e Date Note gains € ACCOoUuNtAs state to another
Haroon Ali, House, In Khasra NQ 344, Land Area Measuring (Rup : Mentioned Hereinafter, Calling Upon The Borrower And Also The Owner Of The Property/surety To Repay The Amount Within 60 Days From Before the Central Government
6. | Bashagari Begam |267-39 Sa. Mis., Situated At Vilage Salahpur,| o3/07/5026| 110512026 | Seventeen Thousand Five Hundred The Date Of The Said Notice. Whereas The Owner Of The Property And The Other Having Failed To Repay The Amount, Notice Is Hereb Regional Director, Northem Rogion
' g 93M | pargana, Tehsil & Distt. Meerut. Boundaries East- Fourty Six Only) payable as on e ate © said otce. Tyhereas © © Froperty e Liher maving Fatied 1o repay “he Amount, MOtce 1S Hersby B-2 Wing, 2nd Floor, Pt. Deendayal Antyodaya Bhawan,
Property Of Others.. West- Road 30 Ft Wide 11/05/2026 along with interest @ 15.5 Given To The Under Noted Borrowers And The Public In General That The Undersigned Has Taken Possession Of The Property/ies Described CGO Complex, New Delhi -110003
perty 5 " till th lizati ' Herein Below In Exercise Of The Powers Conferred On Him/her Under Section 13(4) Of The Said Act Read With Rules 8 & 9 Of The Said Rules In the matter of sub-section (4) of Section 13 of the
North- House Of Others., South- House Of Others. p-a. till the realization. On The Dates Mentioned Against Each Account. Now, The Borrower In Particular And The Public In General Is Hereby Cautioned Not To Deal Aet 2013 and clause (f)‘:)‘;“s’sglfjle (5) of Rule 30 of the
All That Piece And Parcel Of The One Residential Loan No. LAP0605200000005022823 With The Propertyies And Any Dealing With The Property/ies Will Be Subject To The Charge Of India Shelter Finance Corporation Ltd For An " Companies (Incorporation) Rules, 2014
Mohd Uvesh,  |Plot, Land Area Measuring 84.61 Sq. Mts., Situated Rs.841632/- Amount Mentioned As Below And Interest Thereon, Costs, Etc. AND
: H In:In the matter of SUNLIGHT SKILLS PRIVATE
Rabiya Khatoon, |At Sharafat Colony, Ward No. 2, Pargana Khataul (Rupees Eight Lakh Fourty One NAME OF THE BORROWER/GUARANTOR DESCRIPTION OF THE CHARGED /MORTGAGED| _ DT. OF DEMAND NOTICE, | DATE OF LIMITED,
Tehsil Jansath & Distt. Muzaffarnagar. Boundaries| 25/07/2026| 11/05/2026 | Thousand Six Hundred Thll’ty Two OnIy) (OWNER OF THE PROPERTY) PROPERTY(ALL THE PART & PARCEL OF THE AMOUNT DUE AS ON POSSESSION CIN - U80903DL2019PTC347569 having its registered
Tahseen Akhtar, |Fast.2) Ft/ Raasta. West- 22 Ft / Plot Of Sharafat payable as on 11/05/2026 along with offcea
N 41 Fea Lot | lot Of Sharatat Al St interest @ 15.35 p.a. fill the regliza & LOAN ACCOUNT NUMBER PROPERTY CONSISTING OF) DATE OF DEMAND NOTICE AT ST PLOT NG, s o OFFICE 204 MAIN
41|'i:t g A ne of YO A aratatAll., south- ' tigh ' MrJ/ Mrs. Rajni Shobhani W/o Ankit Al Piece And Parcel of Patta No 331|Demand Notice Dated 23.07.2026 ROAD, GURU NANAK PURA, EAST DELHI, DELH,
fich 7 fouse L 7aqub. — ; Sobhani & Mr/ Mrs. Ankit Sobhani S/o |Raiwalon Ki Gali Begun Teh Begun Dist|13.04.2026 Rs. 964602/- . Notice is bereby ghoas i the Coneral Public that Gl
All That Piece And Parcel Of The One Residential Loan No. HL00605000000005031815 Ashok Kumar Add- Patta No 331 RaiwalonKi | Chittorgarh Rajasthan 312023 |(Rupees Nine Lakh Sixty Four Thousand Six Company proposes to make an application to the Central
Plot In Khasra No. 463 & 468, Land Area Measuring Rs. 1407711/- (Rupees Fourteen Lakh Gal_i Begun Teh Begun Dist Chittorgarh Admeasuring Area 430 Sq. Ft. Boundary :- Hundred TV\{O Only) Due As On 10.04.2026 Gow'smment‘undel.' Section 13 (.)fthe Companies Act, 2013
Mohd Mohseen, 1456.5q.Ft (135_27 Sq. MtS.), Situated At Mohalla Seven Thousand Seven Hundred Rajasthan 312023 (loan Account NO | ggst — Road, West — House Of Govind Together With Interest From j1.04.2026 And ;ﬁf::iﬁ:ﬁ;rfnﬁzng(t;;lt;anoirlljOtfe?;il\/f)efmfhr:ngu{;ij
8. | Shamim Shamim, |Ansariyaan Falavda, Pargana Hastinapur, Tehsil| 25/07/2026| 11/05/2026 Eleven Only) payable as on % &'33%;/45 LONS000005136130/AP-|gomani, North—Mandir, South - Road %t]he;sr Chaiges And Cost Till The Date Of Resolution passed at the Extra-ordinary General Meeting
Mawana & Distt. Meerut. Boundaries East-Plot Of 11/05/2026 along with interest @ ——— € a;/r:len. — léeld on Frida}}ll, 08th day of h/cllay,ff_zozfé 0 ene;bl; ;}/m
Abdul., West-Raasta 15 Ft Wide., North-Raasta 15 13.35 p.a. till the realization. Mr./ Mrs. Rekha Devi W/o Nana Lal & Mr./ iece And Parcel of Aaraji No 00 emand Notice Date 23.07.2026 ompany to change its registered office from 7A/73, S/F
Ft Wide., South-Khet Nahar Singh P Mrs. Nana Lal S/o Lalu Ram Add- Aaraji No No 06 Patta No 102 Vill & G P Nandwai Teh | 13.04.2026 Rs. 1135288/- T e 3 P e 2 e Roa, e
! = : 802 Book No 06 Patta No 102 Vill & G P|Begun Dist Chittorgarh Rajasthan |(Rupees Eleven Lakh Thirty Five Thousand Kumar Slempor, Loh Bazar, Chapra (Saran). 41301
All That Piece And Parcel Of The Bhukhand No. Nandwai Teh Begun Dist Chittorgarh Chittorgarh Rajasthan 312023 Adm Area | Two Hundred Eighty Eight Only) Due As On State of Bihar, India.
222 & Bhukhand Unique _Id No. 1112480022201, Loan No. LAP0605200000005046807 E?aBsg%nL 32)2'82830 élg(a)r;) 5A1‘c3cg=|r‘;t4 Ng 787.5 Sgft Boundary:- East: House Of|10.04.2026 Together With Interest From Any pel;jsox;lwhosefin}tlerest is nkzlyftf(_) be zflffgctecd by the
. . I roposed change of the registered office of the Compan
Mahesh Mahesh, |Ar¢@ Measuring 58.93.5q. Mtr, Qut Of Khasra Rs. 774549 HLBGSVLONS000005137828/Ap. Subha Lal Dhakad, West: Road, North:| 112/ 2P0 AR Eonsser Tharges And Gost Tl may Geliersider_on the MCA - 21 pora
* |No. 418, Situated In The Village Chandseena, (Rupees Se_ven Lakh Seventy Fo_ur 10309040 & AP-10310952) House Of Lokesh Aamet, South: House Of y (www.mea.govin) by filing investor complaint form or
9. | Priyanka Mahesh |Pargana & Tehsil Khatoli, District Muzaffarnagar, | 25/07/2026| 11/05/2026 | Thousand Five Hundred FourtyNine Arun Dhakad et oo b e ot s o
U.P. And Boundaries Of The Property. As Per Only) payable as on 11/05/2026 along Mr./ Mrs. Dhanna Bai Gurjar W/o Shravan |All Piece And Parcel Of AARAJI NO 89|Demand Notice Dated 27.07.2026 lia! her intorcet and gmyunds of opposition e Rogiondl
Sale Deed East-House Of Sunil Thakur, West: with interest @ 16.85 p.a. till the real- Lal & Mr./ Mrs. Shravan Gurjar S/o Kajod |Book No 15 Patta No 05 Vill Raghunathpura | 13.04.2026 Rs. 739674/- Director, Northern Region, at B-2 Wing, 2nd Floor, Pt.
H H urjar - ughna ura ugar, G P Iltawa Teh Begun Dist Chittorgarh upees Seven La irty Nine ousan Deendayal Antyodaya Bhawan, CGO Complex, New Delhi
House Of Naushad & Shakeel., North-Property ization. Gurjar Add- Rughnath Pura D g garh [(R Seven Lakh Thirty Nine Th d
; v Chittorgarh Rajasthan 312022 (Loan Rgjasthan 312022 Chittorgarh Rajasthan |Six Hundred Seventy Four Only) Due As On -110003 within fourteen days from the date of publication
Of Sunil, South- Rasta 10 Ft J g j T e apolicant company at itl
’ . Account No HLBGSVLONS000005142227 ..110.04.2026 Together With Interest From of l.hls nOthC-WIth a copy of the dpPllcdm com}?dny at its
ADM AREA 1100 SQFT BOUNDARY: . registered office at the address mentioned below:
i i i /AP-10331007 &
All The Piece And Parcel Of One Residential Plot, Loan No - ) EAST : House Of Gokul/ Shankar Ji,|11-04.2026 And Othessr Charges And Cost Till SUNLIGHT SKILLS PRIVATE LIMITED,
Land Area Measuring 42.60 Sq. Mts., Situated At ' WEST House Of Rupa Ji / Kushal Ji,|The Date Of The Payment Regd. Office: 7A/73, S/F PLOT NO. 3 & 4, PVT
Mohalla Hiralal Kasba M K’ lan. Und HL00605100000005056139 NORTH: N Shinah / Kishor Shingh Ki OFFICE 204 MAIN ROAD, GURU NANAK PURA,
Rahees, loha'la Hiralal, hasba Mawana Ralan, Under Rs. 1573330/ (Rupees Fifteen Lakh - arayan Shingh /Kishor Shingh Ki EAST DELHI, DELHI, INDIA, 110092
10.| Gulista Gulista [Tt Nagar Palikha Parishad Mawana, Fargana) 2507/2026| 11/05/2026 | Seventy Three Thousand Three — Padat, SOUTH: Road _ NG sy on bekalf of
i 2 M e et e Ot | NS Lt ST P T e, [
- . 11 2 2 | n W| h in r . : : .=|NO ughnathpura p ava egun U4, i . - . - (Director)
Chauhan., West- Raasta 12 Ft Wide., North-Plot l1005/250 6aat(.>” ?he :eal't:t%sr: @ Rughnathpura Bassi Chittorgarh Begun|Chittorgarh Rajasthan 312022, ADM |(Rupees Six Lakh Forty Six Thousand Five (DIN- 01610470)
Aabadi., South- Property Of Seller. copati 1zation. Rajasthan 312022 (LOAN ACCOUNT NO AREA-2200 SQFT BOUNDARY:- East-|Hundred Eighty One Only) Due As On RAJU KUMAR
P : S— — T : — LA31VLLONS000005084509/AP-10202404 _ i 10.04.2026 Together With Int tF (Director)
Note: In any case if there is any difference between the contents of local language publication and English newspaper publication, ) Eozﬂ’ HweSt H‘}”SSeh of ;rakg§h/ﬁrlug Jtaht’ 11 04 2096 Ard Othassr Chnaf;z and Gost Tl (DIN- 01610494)
the Content, of the English newspaper language published in Financial Express shall be prevail. Rga 4 ouse of shambhtl SIngh, SoU| o - Date Of The Payment e
Elaczi gglgi, 2026 Srihum H Sd/- Ault:horisedLOffice(; PLACE: Chittorgarh (Rajasthan) DATE: 28/07/2026 (AUTHORIZED OFFICER) FOR INDIA SHELTER FINANCE CORPORATION LTD
ated: 29-07- rihum Housing Finance Limite For any query please Contact MR. SURENDRA KUAMR PAREEK (+91 9314716508)

Registered Office:- 6th Floor, B Building, Ganga Trueno, Lohegaon, Pune, Maharashtra
411014 / Branch Off Unit: : 2nd Floor, Friends Plaza, 52/53, Ishwar Nagar, New Delhi -

<
GRIHUM HOUSING FINANCE LIMITED 110065/ 2nd Floor, 43/1, Mangal Pandey Nagar, Meerut, Uttar Pradesh - 250004

E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (the "Act") read with Rule 8 and 9 of the Security Interest (Enforcement)
Rules, 2002. Notice is hereby given to the public in general and in particular to the Borrower/ Co-Borrower/ Mortgagor (s)/Guarantor(s) that the below described immovable properties mortgaged to Grihum Housing Finance Limited (here-
inafter referred to as the "Secured Creditor" as per the Act) , the possession of which has been taken by the Authorised Officer of Secured Creditor in exercise of powers conferred under section 13(12) of the Act read with Rules 8 and
9 of the security interest (Enforcement) Rule pursuant to notice under section 13(2) of the Act.

The Secured Assets will be sold on "As is where is", "As is what is", and "Whatever there is" basis on 31-08-2026 through E-Auction. It is hereby informed to General public that we are going to conduct public through E-Auction
platform provided at the website: https://www.bankeauctions.com.

For detailed T&Cs of sale, please refer to link provided in GHFL's/Secured Creditor's website i.e. www.grihumhousing.com

E-AUCTION - SALE NOTICE
(Sale of secured immovable asset under SARFAESI Act)

U GRO Capital Limited

Registered Office Address: B-17, Fourth Floor, Art Guild House, Phoenix
Market City, Kurla (West), Mumbai- 400070

DEMAND NOTICE
UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND EN-
FORCEMENT OF SECURITY INTEREST ACT, 2002 (“THE ACT”) AND THE SECURITY INTEREST (ENFORCEMENT)
RULES, 2002, (“THE RULES”)
The undersigned being the authorised officer of UGRO Capital Limited under the Act and in exercise of the powers

Proposal No. . Description of P D , EMD EMD Increme! Propert Date and conferred under Section 13(2) of the Act, read with the Rule 3, issued Demand Notice(s) under Section 13(2) of the Act,
Sr. Custc?m er Name Demand Notice Date and P'::g;?gn . escription of Property {D} . . Reserve Price (10% of RP) |Submission| -ntal Inspgctign t?n:aea:f encl:(nqgmlces calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the
No. (A} Outstanding Amount {B} © All That Piece And Parcel Of Second Floor (Front Side, Left Portion), {E} R date {G} | Bid {H} |Date & Time {}{Auction {J} |/Court cases f date of receipt of the said notice. The undersigned reasonably believes that the borrower(s) are avoiding the service of the
Without Roof Rights, Built-On Freehold Property Bearing/ Plot any {K) demand notice(s), therefore the service of the demand notice is being effected by affixation and publication as per the Rules.
1 Loan No Notice date: 09-01-2026 No.112, Land Measuring Area 53.5 Sq. Yds., (I.E. 44.73 Sq. Mtrs.), The contents of the demand notice(s) are extracted herein below:
HM0031H18100037 | Total Dues: Rs. 2099499/- Out Of Khasra No.302, Situated In The Revenue Estate Of Village SI.No.. Name of the Borrower(s) Demand Notice Date and Amount
N : Bindapur, Delhi State Delhi, Area Abadi Known As Colony Bhagwati| Rs. 1766975/- | Rs.176697.50/- )|
Aslam (Borrower) | (Rupees Twenty Lakh Ninety Vihar, Block-V, On Najafgarh Road, Uttam Nagar, New Delhi-110059, | (Rupees (Rupees One 1 | 1)M/S VS ENGINEERING WORKS Demand Notice date: 10/07/2026
Sameer Alaam Safi | Nine Thousand Four Hundred Duly Fitted With Electricity, Water And Sewerage Connection In| oo oo/ Lacs Seventy 2) PREETI Notice Amount: 40,40,179.00/- (Rupees Forty Lakh
(Co Borrower) | Ninety Nine Only) payable as Running Condition Therein. The Staircase, Lift And Parking Space On| S€venteentacs | . 28-08-2026 17-08-2026 | 31-08-2026 3) PARVINDER KUMAR VERMA Forty Thousand One Hundred Seventy Nine Only)
. 9 gop . . Six Thousand
| Sall‘?Aehem _on 09-01;220§gtya|0n9 Wﬂthh Physical |Stilt Floor Are Common Use. The Water Tank And T.V. Antina Wil Sixty Six Six Hundred Before 5 |10,000-| (11AM - (11 AM- NIL | LAN - UGDELMC0000071039,UGDELMC0000062869 As on 06/07/2026,07/07/2026
q%zbnamed phterest %alizaﬁ;ﬁ'a' tii the Always Remain On The Roof Of Top Floor, With The Proportionate | Thousand Nine | pinet Seven PM 4PM) 2PM) DESCRIPTION OF SECURED ASSET(S):- Model No: Jyoti Make Cnc Vertical Machining Center Model Rdx 30 With Mit-
' Rights Of The Land Under The Said Property, (Hereinafter Called The | |y - 44 Seventy |and Fifty Pai subishi Controller & All Standard Accessories And Electricals,Make: Jyoti Cnc Automation Limited,Invoice No: Sm/24-
Property), And The Four Sides Of The Said Property Are Bounded As Five Onl and rifty raisas 25/2391,Model No: 1. Jyoti Make Cnc Turning Center Machine Model Dx- 200-5a With Fanuc Controller &Amp; All Standard
Under : -North: Remaining Portion Of Said Property East: Remaining ive Only) Only) Accessories And Electricals,Make: Jyoti Cnc Automation Limited,Invoice No: Sm/24-25/1536
Portion Of Said Property West: Other Property South: Road 20 Ft. . . . . .
- - . — The borrower(s) are hereby advised to comply with the demand notice(s) and pay the demand amount mentioned therein
2 | Loan No. LAP0605 TN?tIIcS dat.ek091-g;;127%275l All The Piece Or Parcel The One Residential Duplex House, Land and hereinabove within 60 days from the date of this publication together with applicable interest, late payment penalty,
2082\(2050[]0323212328 ?I-'\’aupelégs'll'hir?éen Lakh ) Area Measuring 66.88sq. Mts., Situated At Aabadi Dhanora Silver| Rs. 2303000/- (Eibgggs.?\% bounce charges, cost and expenses etc. till the date of realization of the payment. The borrower(s) may note that UGRO
(Borrower) Twenty Four Thousand Seven _ Nagar, Parganabaraut, Tehsil & Distt. Baghpat. Boundaries East:| (Rupees Twenty Lacs Thirty 28-08-2026 17-08-2026 |31-08-2026 Capital Lllmlted isa Secured Creditor and the loan facility availed by the bo.rrower(s) isa s.ecurgdldebt against the immovable
Baghvati Baghvati (Co Hundred Seven Only) Physical _ _ _ Three Lacs Three | Thousand Before 5 |10,000/-| (11AM - (11 AM- NIL property(ies) being the secured asset(s) mortgaged by the borrower(s) with UGRO Capital Limited.
Borrower) payable as on 09-07-2025 House Of Surendra. West: Raasta 16 Ft Wide. North: -House Of Th 4 oniv) | Three Hundred PM 4PM) 2PM) In the event, the borrower(s) are failed to discharge their liabilities in full within the stipulated time, UGRO Capital Limited
Monika Monika  |along with interest @16.35% Shoraj. South: - House Of Dhanpal. ousand Only) Only) shall be entitied to exercise all the rights under Section 13(4) of the Act to take possession of the Secured Asset(s) including
Jai Kishan p.a. till the realization. but not limited to transfer the same by way of sale or by invoking any other remedy available under the Act and the Rules

thereunder in order to realize the dues in the loan account of the borrower(s). UGRO Capital Limited is also empowered to
ATTACH AND/OR SEAL the Secured Asset(s) before enforcing the right to sale or transfer. Subsequent to the sale of the Se-
cured Asset(s), UGRO Capital Limited also has a right to initiate separate legal proceedings to recover the balance dues, in
case the value of the Secured Asset(s) is insufficient to cover the dues payable by the borrower(s) to UGRO Capital Limited.
This remedy is in addition and independent of all other remedies available to UGRO Capital Limited under any other law.
The attention of the borrower(s) is invited to Section 13(8) of the Act in respect of time available, to redeem the Secured
Asset(s) and further to Section 13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing or dealing
with the Secured Asset(s) or transferring the same by way of sale, lease or otherwise (other than in ordinary course of busi-
ness) any of the Secured Asset(s) without prior written consent from UGRO Capital Limited and non-compliance of the
above is an offence punishable under Section 29 of the Act. The copy of the demand notice(s) is available with the under-
signed and the borrower(s) may, if they so desire, collect the same from the undersigned.

The intending bidders/purchasers are advised to visit Secured Creditor Branch and the auction properties, and make his own enquiry and ascertain additional charges, encumbrances and any third-party interests and satisfy
himself/herself/itself in all aspects thereto before submitting the bids. All statutory dues like property taxes, electricity/water dues and any other dues, if any, attached to the property to be ascertained and paid by the successful bidder.
The interested bidders are required to register themselves with the portal and obtain login ID and Password well in advance, which is mandatory for e-bidding, from auction service provider) C1 India PVT LTD. Address-
Plot No-68 3rd floor Gurgaon Haryana-122003. Helpline Number- 7291981124,25,26 Support Email id - Support@bankeauctions.com. Contact Person - Dharni P, E-mail id: dharani.p@c1india.com, Contact N0.9948182222..
Please note that Prospective bidders may avail online training on e-auction from them only. The intending purchaser/bidder is required to submit amount of the Earnest Money Deposit (EMD) by way of by way of NEFT/RTGS /DD in
the Account name — GRIHUM HOUSING FINANCE LIMITED - AUCTION PROCEEDS A/C, Account no. — 091551000028, IFSC code - ICIC0000915,, Branch Address - ICICI Bank Ltd, Panchshil Tech Park, Near Ganapathi
Chowk, 43/44 Viman Nagar - 411014 drawn on any nationalized or scheduled Bank on or before 28-08-2026 and register their name at https://www.bankeauctions.com and get user ID and password free of cost and get training on e-
Auction from the service provider. After their Registration on the website, the intending purchaser/bidder is required to get the copies of the following documents uploaded, e-mail and sent self-attested hard copy at Address: 2nd Floor,
Friends Plaza, 52/53, Ishwar Nagar, New Delhi - 110065/ 2nd Floor, 43/1, Mangal Pandey Nagar, Meerut, Uttar Pradesh - 250004 Mobile no. +91 8281138143 e-mail ID p.adith@grihumhousing.com For further details on terms
and conditions please visit https://www.bankeauctions.com & www.grihumhousing.com to take part in e-auction.
This notice should also be considered as 30 DAYS (Thirty) notice to Borrower / Co-Borrower/ Mortgagor (s)/Guarantor(s) under Rule 8(6) of the Security Interest (Enforcement) Rule-2002
Note: In any case if there is any difference between the contents of local language publication and English newspaper publication, the Content, of the English newspaper language published in Financial Express shall be prevail.

Date: 29-07-2026, Place: Delhi Sd/- Authorised Officer, Grihum Housing Finance Limited

o® © epaper.ﬁnant:iaEexpress.cun'b. &

Date: 29/07/2026

Sd/- (Authorized Officer)
For UGRO Capital Limited, authorised.officer@ugrocapital.com

Place: DELHI
New Delhi
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subscription (ncluding reserved portion of market maker). The details of the Applications received in the [ssue from various categories are as under (before technical HW:"HT of shares Number ol Tolal No. of shares Number of Shares .| Total Number of shares
rejections): St.No.| ~applied ot 521090V | pppiications Received | ' ° | Applied | ' "% | Allotted to Applicant | "*"° | Allocated/ Alltted
Detal of the Applications Raceived: 14 44000 i 0.02 44,000 0.06 5,000 ]
8r. Cate Number of Mo. of Equity | Equity Shares Reserved| No. of times Amount {Rs.) 15 | 46004 1 0.02 46,000 .06 6,000 0: 1
o gory Applications | Sharesapplied | as per Prospectus | Subscribed : 18| 48000 2 0.05 96,000 0.13 5,000 0: 2
1 |Individual Investors 51,634 206,546,000 &00,000 229.50 14,454, 766,000.00 17 | 50000 2 0.05 100,000 0.14 6,000 02
Non-Institutional Investars (More than T300,000/- to p 15 22000 1 0.02 22,000 0.07 6,000 01 -
2 o 4,103 25,772,000 126,000 204.54 1.803.532,000.00 ' '
£1,000,000/-} 19 GO0 1 0.02 60,000 0.08 6,000 0: 1 -
3 [Non-Institutienal Investors (More than #1,000,000/-) 4 422 72 364,000 264 000 274 11 5.065 480 000.00 M B4000 1 .02 64000 .09 6,000 0- 1
4 Qualified Institutional Bidders (excluding Anchors 49 57 810,000 510.000 11235 4,046 700.000.00 21 | BROM 1 0.0z | 638,000 0.08 6,000 01
Investors) 2z | 72004 1 0.02 72,000 .10 6,000 0: 1 -
6 |Market Maker 1 136,000 136,000 1.00 9,520,000.00 23 20000 i .02 BO.000 011 6,000 0: 1 -
| Total 60,199 J62,628,000 1,936,000 187.31 25,379,998,000.00 ETER 144000 1 0.02 144,000 0.20 &.000 01
Final Demand 25 146000 2 0.05 292,000 0.41 6,000 0: 2 -
A summary ofthe final damand as per BSE as on the Bid' 1ssue Closing Date at different Bid prices is as under: 26 150000 ! 0.02 150,000 0.21 6,000 0:1 .
| TOTAL 4,399 100.00 71,994,000 100.00 264,000
fr. o o g:ca 2. ":Eﬁfm‘?;'m i t:;;tal Ew"'ﬁ“:::"ﬁ;: o {:"m"“;;:' L 4) Allotment to QIBs excluding Anchor Investors (Aer Technical Rejections)
A, ' e : Allotment to QIBs. who have bid atthe [ssue Price of Rs. 70/~ per Equity Share or above, has been done on a propartionate basis in consultation with BSE Limited. This categaory
2 67 174,000 0.04 1,322,000 0.32 has been subiscribed to the extent of 113.35294 timas of GIE portion, &5 per the SEBI Regulations. Mutual Funds were Aliotted 5% of the Equity Shares of QI8 Pariion available
3 &4 270,000 0.07 1,592,000 (.39 1.8, Nil Equity Shares and other QIBs and unsatisfied dernand of Mutual Funds were Allotted the remalning avallable Equity Shares .., 510,000 Equity Shares (Including spilled
4 9 350,000 0.08 1,942 000 0.47 over of 26,000 Equity Shares from QIB MF Category) on a proporfionate basis. The total number of Equity Shares Allotted in the (IB Portion is 510,000 Equity Shares which
5 0 411 374.000 95 53 413.316.000 100.00 werg allotted to 36 successful QIB Invastors, The category-wise details of the Basis of Allotment are as under
Total 413,316,000 100.00 Category FI'S/BANK'S MFS IC'S NBFC'S AIF FPC/FII Others Total
The Basis of Allotment was finalised in consultation with the Designated Stock Exchange, baing BEE Limited on July 27, 2026 QB . - - - 106,000 404,000 510,000

1) Allotment to Individual Investors (After Technical Rejections)

The Basis of Allotment to the Individual Investors, who have Bid at cut-off Price or at or above the Issue Price of Rs. 70/- per Equity Share, was finafized in consultation with
BSE Limited. The category has been subscribed to the extent of 224.50222 times. The total number of Equity Shares Allotted in this category is 9,00,000 Equity Shares o

3) Allocation to Markel Maker (After Technical Rejections & Withdrawal}: The Easis of Allatrnent 1o Market Maker who have bid at lssue Price of 2 70/~ par Equity Shares or
above, was finalized in consultation with BSE Limited. The category was subscribed 1.00 times L.e. for 136,000 Equity Shares the total number of shares allotted in this
categoryis 1 Equity Shares, The category wise details of the Basis of Allotment are as under;

225 successful applicants. The details of the Basis of Allotmeant ofthe said category is as under: 8r. | No. of Shares applied Number of 5% to Total No. of Shares o to Proportionate Ration of allottees | Total No. of shares
Sr. |Mumber of shares applied Number of % of Total No. of shares % of Number of Shares Rati Total Number of shares no | for (Category wise) | applications received | total applied in each calegory | fotal shares availahle to applicanis allocated, allotted
No. tor Category Wise Applications Received | Total Applied Total Allotted 1o Applicant Allocated/ Allotted 1 136,000 1 100.00 136.000 100.00 136,000 1:1 136.000

1 ] 4,000 50,513 100.00 202,052,000 100.04 4,000 27 449 a00.000 TOTAL 1 100.00 136,000 100.00 136000
| TOTAL 50,513 100.00 202,052,000 100.00 300,000 B) Allotment to Ancher Investors (After Technical Rejections)

2)  Allotment to Non-Institutional Investors- Above Rs. 2Lakhs and Upto Rs.10 Lakhs (After Technical Rejections)
The Basis of Allotment to the Non-Institutional Investors, who have Bid at cut-off Price or af or above the Issue Price of Rs, 70/- per Equity Share, was finalized in consultation

The Company in consultation with the BRLM has allocated 764,000 Equity Shares to 4 Anchor Investors at the Anchor Investor issue price of Rs. 70/ per Equity Shares in
accordance with the SEBIICDR Ragulations. This represants 60% of the (IB Category

with BSE Limited, The category has been subscribad to the extent of 201.49206 times. The total number of Equity Shares Allotted in this category |s 126,000 Equity Shares 1o : ,
21 5uu:n:e551u1appli:amsjﬁ%mfiﬁ’ra'ﬁmﬂhﬂ Basis of Allotment of the said calegory is as undear; el o o CATEGORY FI3/BANKS MF'S IC'S NBFC'S AIF FPI/FPC Ve's TOTAL
ar. | Number of shares qpph'ad Number of Applications| % of | Total No, of shares | % of Number of Eh!lli Ratic Total Number of shares ANCHOR : 2 - - = = 144,000 3#4.1.]|ZJIZI 276,000 - ?Ed,ﬂ-m
No. for Category Wise Received Total Applied Total | Allotted to Applicant Allocated, Allotted The Board of Directors of our Company at its meeting heid on July 27, 2026 has taken on record the basis of allotment of Equity Shares approved by the Dasignated
1 a000 4,780 93.81 2,740,000 69.57 | 6000 | 20 3730 | 120,000 Stock Exchange, being BSE Limited and has allotted the Equity Shares to various successful applicants. The Aliotment Advice Cum Refund Intimation will be
: 5000 100 248 800,000 3.15 | G000 | 1100 | 6,000 dispatched to the address of the investors as registerad with the depositories. Further, instructions to the SCSBs have been dispatched/ mailed for unblocking of lunds
| 3 10000 49 1.21 430,000 193 | G000 | (49 E and transfer to the Public 1ssue Account on or before July 28, 2026 and payment to non-Syndicate brokers have beenissued on July 28, 2026. In case the same is not
2 12000 28 0.59 336,000 1.92 6000 |] 28 g received within ten days, investors may contact the Registrar to the Issue at the address given below. The Equity Shares allotted to the successful aliottees shall be
b 14000 73 1.81 1,022 0 4.03 OG0 0: 73 0 il ! 5 . e or o
Total 1,040 100.00 75 388,000 100.00 126,000 uptoaded onor before July 28, 2026 for craditinto the respective beneficiary accounts subject to validation of the account details with the depositones concermned. The

Company is in the process of obtaining the listing and trading approval from BSE Limited and the trading of the Equity Shares is expected to commence on July 29,
2026.

Note: All capitalized terms used and not defined hergin shall have the respective meaning assigned to them in the Prospectus dated July 27, 2026 ("Prospectus”)

3)  Allotment to Non-Institutional Investors- Above Rs.10 Lakhs {After Technical Rejections)
The Basis of Allotment to the Non-institutional Investors, who have Bid at cut-off Price or at or above the Issue Price of Rs. 70/ per Equity Share, was finalized in consultation
with BSE Limited. The category has been subscribad tothe extent of 272.70455 times. The total numiber of Equity Shares Allotted in this category |s 264,000 Equity Shares 1o

44 successiul applicants, The details of the Basis of Allotment of the said calegory 15 as undar; (: INVESTORS, PLEASE NOTE ‘_j
St No a:;:?;:ﬁ::'ﬁ'}:?;? Number of & of Total Total No. of shares % of Total Mumber of Shares Rats Total Number of shares | | The details of the allotment made would also be hosted on the website of the Reagistrar to the Issue Kfin Technologies Limited. at www kfintech.com
Wise Applications Received Applied Allotted to Applicant Allocated Allotted All future correspondence in this regard may kindly be addressed to the Registrar to the Issue quoting full name of the First/Sale applicants, serial number of the
1 16000 4.275 97.18 B8.400,000 05 01 & 000 43: 4275 258.000 Application Form, number of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given
2 18004 63 143 1,134,000 1.58 6,000 1: 63 £, 000 below:
3 20000 17 0.39 340,000 0.47 6,000 0:17 = —rer
4 22000 b 0.11 110,000 0.15 6,000 0:5 ﬂ: TE'?'I"!SNW'_BE l-;"“lﬂd bibowll Financial Disti "
5 34000 5 005 | 35 000 07 E 000 02 ress: Selenium lower- B, Plot 31-32, Gachibowli, Financial District, Nanakramguda,
P SE000 3 007 | ?EII:IEID KK EI[IEII} 0.3 Senlingampally, Hyderabad-500 032, Telangana, India.
E; 28000 2 0.05 56,000 0.08 6,000 0.2 R Jotl S S 2
g 30000 5 011 150,000 0.21 5,000 05 B KFINTECH WNehshe: wwwKintéch.com
q 3200 2 0.05 E#.EI'EII} 0.08 Elugu 07 S i it T ﬁhmﬂha'ﬁ“.tﬂﬂ@r{ﬁﬂtﬂﬂ h.com ;
10 IR000 4 0.09 144,000 0.20 & 000 04 - Investor Grievance Email; einward. risiokfiniech.com
1 8000 1 002 38 000 005 6,000 01 Contact Person: Mr. M Murali Krishna
17 40000 9 0.05 RO 000 011 6000 09 - SEBI Registration No.: INRDODO0D221
13 42000 2 0.05 B4,000 0.12 6,000 02 - CIN: L72400TG2017PLCT17649
On behall of Board of Directors
FOR, SHREE BALAJI (MALA) TEXTILES LIMITED
Sdi-
Place: Kolkata, India Ms. Naina Saha

Date: July 28, 2026

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARE ON LISTING OR THE BUSINESS PROSPECTS OF SHREE BALAJI (MALA) TEXTILES LIMITED.
Disclaimer: SHREE BALAJI (MALA) TEXTILES LIMITED is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offer of its Equity Shares and has filed the Prospectus with the
Registrar of Companies, Bangalore on July 27, 2026 and thereafter with SEBI and the Stock Exchange. The Prospectus is available on the website of BSE SME at hitps://www.bseindia,com/market-data/all-upcoming-issues-ipo and is available on the websites of the BRLM at
www.gyrcapitaladvisors.com. Any potential investors should note that investment in equity shares involves a high degree of risk and for details relating to the same, please refer to the Prospectus including the section titled “Risk Factors” beginning on page 22 of the Prospectus.

The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933, as amended or any state securities laws in the United States, and unless so registered, and may not be issued or sold within the United States, except pursuant to an exemption from, orin a
transaction not subject to, the registration requirements of the Securities Act, 1933 and in accordance with any applicable U.S. State Securities laws. The Equity Shares are being issued and sold outside the United States in ‘offshore transactions' in reliance on Begulation *S" under the Securities
| Act, 1933 and the applicable laws of each jurisdiction where such issues and sales are made. There will be no public offering in the United States.

Gompany Secretary & Compliance Officer
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